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(iii) Notification G. S. R. No. 933, dated the 
14th July, 1972, publishing the Indian Police 
Service (Uniform) Amendment Rules. 1972. 
[Placed in Library. ■See No. I,T.   3312/72 for ( i 
) to (iii)] 

I.   THE CENTRAL   INDUSTRIAL    SECURITY 
FORCE (AMENDMENT) RULES, 1972 

II.   CORRIGENDUM TO GOVERNMENT NOTI-
FICATION S. O. No. 4632 

III.   THE COMMISSIONS OF INQUIRY (CENTRAL) 
RULES, 1972. 

THE DEPUTY MINISTER IN THE MINISTRY 
OF HOME AFFAIRS (SHRt F.  H.   MOHSIN)   :   
Sir,   I beg   to lay on the 
Table :— 

(i) A copy (in English and Hindi) of the 
Ministry of Home Affairs Notification S. O. No. 
1752, dated the 26th June, 1972, publishing the 
Central Industrial Security Force (Amendment) 
Rules, 1972, under subsection (3) of section 22 of 
the Central Industrial Security Force Act, 1968. 

(ii) A copy (in English and Hindi) of the 
Ministry of Home Affairs Notification S. O. No. 
1753, dated the 26th June, 1972, publishing 
corrigendum to Government Notification S. O. 
No. 4632, dated the 12lh November, 1969. [Placed 
in Library. .See No, LT-3313/72 for (i) and (ii)] 

(iii) A copy (in English and Hindi) of the 
Ministry of Home Affairs Notification G. S. R. 
No. 899, dated the 13th July, 1972, publishing the 
Commissions of Inquiry (Central) Rules, 1972, 
under sub-section (3) of section 12 of the 
Commissions of Inquiry Act, 1952. [Placed in 
Library. See No. LT— 3311/72.] 

THE FINANCE ACCOUNTS OF THE UNION 
GOVERNMENT FOR THE YEAR 1970-71 

THE DEPUTY MINISTER IN THE MINISTRY 
OF FINANCE (SHRIMATI SUSHILA ROHATGI) : 
Sir, I beg to lay on the Table, under clause (1) of article 
151 of the Constitution, a copy of the Finance Accounts  
of the   Union   Governments for the   I 
3335/^7]°'7'' CPlaCed ̂  Library-   ^N°'LT" 

CALLING ATTENTION  TO A   MATTER OF 
URGENT PUBLIC IMPORTANCE 

RETRENCHMENT OF WORKERS OF VINOD TEXTILE 
MILLS AND DEEPCHAND TEXTILE MILLS OF 

UJJAIN 

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. KHADIL-KAR) : 
Sir. The matter falls in the State sphere. According to 
the information made available over the telephone by 
the State Industrial Relations Machinery, the manage-
ment is reported to have retrenched about 340 
employees including technical, supervisory and and 
clerical staff on different dates between March and 
June, 1972 as these were found to be in excess of the 
'strength' mutually agreed upon by the management 
and the representative union in the Settlements 
entered into by the parties some time back. 
Compensation as admissible under the law has been 
paid to the workers whose number is approximately 
250. Compensation to the remaining supervisory and 
clerical staff numbering nearly 100 is being paid by 
the management in instalments due to financial 
stringency being experienced by the management. 
The representative union has challenged the 
management's action in retrenching the workers in the 
Labour Court, Ujjain. Eleven retrenched workers are 
also reported to have filed individual cases in the 
Labour Court praying reinstatement. The cases are 
still pending and the Court's award in the matter, we 
understand, is awaited. 

[MR. DEPUTY CHAIRMAN in the Chair] 
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■ [Shri R. K. Khadilkar] Minister, by trying to 
establish some connection, real or imaginary, between 
the proprietors of these three mills and the hon. Chief 
Minister of Madhya Pradesh so far as the question of 
retrenchment is concerned. The representative union, 
had agreed to certain staff strength several years back. 
But it was not given effect to, as I have stated very 
clearly. Now the financial condition has become 
rather serious and therefore they have resorted to this 
retrenchment on the understanding that they had 
reached some years back and which is still subsisting. 
So, they have taken this step, as I have said. So far as 
the other aspect of compensation is concerned, I have 
made it clear. There is only one question regarding 
the arrears of Provident Fund. For this I would find 
out from my Regional Provident Fund Commissioner 
what is the exact position, and certainly with the 
concurrence of the State Government I will ask him to 
initiate action. 

 

SHRI R. K. KHADILKAR : Under the Provident 
Fund Act the appropriate authority to initiate any 
action is the State Governmcni. In our contemplated 
legislation we would like that our Provident Fund 
Commissioner should be empowered to take action. 
However, as he has related certain facts, I will 
ascertain the position ; £ will ask the Regional Provi-
dent Fund Commissioner whether the employees' 
contribution has been credited or not, if not why not, 
and if it is found that the facts are correct, certainly 
action will be initiated. 

SHRI T. V. ANANDAN (Tamil Nadu) : Sir, I am 
very much concerned to find that a Government 
which is vehemently of opinion to introduce projects 
and works to solve the unemployment problem in this 
country does not look in detail as to what is 
happening in the country, a Government which has 
got full powers with a massive majority in Parliament 
can do and undo things, can amend the Constitution 
several times. Can you not think of solving this 
problem which affects the entire working class ? Can 
you not introduce a law that there shall be no 
retrenchment anywhere in the country, whether he be 
a private employer or a public employer ? Fix a date. 
When you went in for the midterm poll, you had been 
propagating that you wanted to solve the 
unemployment problem and also poverty. Why not 
you take that date, December, 1970 ? Such of those 
people, who were in service prior to the date when 
you gave an undertaking to the people who put you in 
power in the  mid-term  poll  saying 
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that no man would be retrenched, should not be 
retrenched. Why do you not do that ? You want to 
solve the unemployment problem, but you do not even 
have the figures about the total number of 
unemployed in this country. You have some figures 
yet. You say that 4 crores are unemployed. If you are 
planning to find employment for all these four crores, 
will it be a burden on you if those who are already in 
employment are not retrenched every year, every 
month, every day ? Will you be able to solve the 
problem ? Therefore, why do you not fix a date and 
say that anyone who was in employment prior to that 
date would not be retrenched on any account? If any 
employer wants to retrench, he should come before 
the Govornment saying : This is my difficulty. I want 
to retrench some people. In this country you do not 
have unemployment pension or unemployment 
insurance. Nothing here in this country. You care only 
for the capitalists. It is all propaganda to say that you 
want to find employment and uplift the 'have-nots,' 
but you have done nothing. I know in those days when 
the Britisher was here, he was afraid of retrenching 
people. He wanted to spread over the work. Instead of 
working 12 hours a day, instead of working 8 hours a 
day, he reduced it to 6 hours a day so as to see that no 
man was retrenched. Why do you not adopt this 
means to solve the problem of unemployment ? It is 
no good being the Minister of Labour and 
Rehabilitation, if you do not take credit for yourself 
by suggesting that the work should be spread over 
amongst all the workers in a factory or in a concern, 
so that retrenchment could be avoided ? Or, else the 
number of working days should be shortened. Instead 
of a six day week, you can make it a four-day week, 
so that no man is retrenched. This is how you should 
provide a solution to the unemployment pioblem and 
not by Mr. Khadilkar allowing people to be retrenched 
and then through a Call Attention Notice we discuss 
something and you reply something. Then, we go 
back. This is not the way to find a solution to this 
mass unemployment in this country. 

SHRI R. K. KHADILKAR : The hon. Member has 
raised certain issues, but most of them do not certain 
to this question, or to the matter under discussion. 

SHRI T. V. ANANDAN :   Unemployment. 

SHRI R. K. KHADILKAR : So far as the 
unemployment problem  and  retrenchment 

are concerned, the hon. Member knows very well that 
it is before us. By law it is difficult to totally stop 
retrenchment. Under the Industrial Disputes Act, if 
retrenchment becomes inevitable, of course, 
compensation and other provisions are there. The 
Government's effort is always there to see that, as far 
as possible, those in service are not removed from 
service. 

SHRI A. G. KULKARNI : In the case of these two 
mills, as has been rightly pointed out, about provident 
fund, etc. the Minister has assured us that he will as 
certain the facts and he will take measures to 
prosecute or recover the amount. That I can agree, but 
I want to tell the hon. Minister in this connection that 
mills, particularly textile mills, are coming to grief 
day by day. We have recently passed a Bill to take 
over any industrial unit. You yourelf have advocated 
that any siek unit or a potentially sick unit should be 
taken over. The Ministry of Company Affairs is a poit 
mortem department. Apart from that, you are directly 
concerned with the unemployment created by 
industrial units becoming sick. That is why I want to 
know whether he is aware, along with these mills— I 
mentioned it some days back—that the losses of the 
Kohinoor Mills are staggering. Your Ministry has not 
taken any action. The provident fund amount has not 
been deposited into the Government Treasury. You 
are sitting silent. You will later hand it over to the sick 
Textile Mills Corporation. That does not solve the 
problem. Positive action on your behalf, on the 
Ministry's behalf, is required to stem the 
unemployment that may be created in this connection. 

Also along with this I want to have an assurance 
from the Minister that whenever these sick units are 
taken, whether it is the textile or any other industry, 
they will not impress on the employees that they will 
be employed under what you call the relief scheme, 
by giving them lesser wages than what they are 
getting. You have to assure this House that this will 
not take place whether in these mills or the Kohinoor 
Mills or some other mills. 

SHRI R. K. KHADILKAR: The hon. Member is 
right that sick mills are taken over by the 
Government. It needs a fresh look to make them 
economically viable, and every effort is being made 
to see that all the textile mills   which   were   closed    
due    to    certain 
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[Shri R. K. KUadilkar] 
financial difficulties, mismanagement or otherwise, 
will be as far as possible by rennovation set right 
soon. Efforts are being made, I may assure him. But 
regarding the second part of the question, in this 
period when we take over a mill as a relief 
undertaking to keep people employed, unfortunately 
in some cases we are not in a position to pay them full 
wages or dearness allowance or even bonus. But 
keeping this in view this effort is being made, I can 
assure him. So you will find that all the textile mills 
taken over by the Government will be possibly 
modernised because they are junk and they will be 
made viable. 

SHRI A. G.   KULKARNI   (Maharashtra) : The 
employees should be given full pay. 

SHRI R. K. KHADILKAR :   After we take the 
steps it would be possible. 

SHRI  A.  G.  KULKARNI   :     About   the 
Kohinoor Mills you have not stated any thing. 

SHRI  R.   K.   KHADILKAR :   I   have  no 
information. 

SHRI MONORANJAN ROY (West Bengal) : I am 
a bit surprised that the reply of our Labour Minister to 
the contention of our friend about the retrenchment is 
that Gorernment can absolve itself of the responsi-
bility for retrenchment and sit idle without taking any 
step on the plea that certain unions had agreed. Here is 
the case of one union, recognised union, which had an 
agreement with the management for retrenchment. I 
do not know what kind of union it is. It may be 
employers' union which agrees to retrenchment and 
Government absolves itself of all responsibility. 
{Interruption) I do not know why the Labour Ministry 
is in existence at all if the workers do not get any 
relief by appealing to the Labour Ministry, and they 
say there is an agreement and so "I wash off my 
hands". This is most unjust. Secondly, I do not 
understand how there can be provident fund dues to 
the extent of Rs. 64 lakhs. I do not know if it is 
correct. The Minister will enquire. He says that after 
enquiry if it is found that there are dues to the extent 
of Rs. 64 lakhs or Rs. 80 Jakhs or Rs. 50 lakhs 
whatever that amount may be then steps will be taken 
after consulting and in consonance with the State 
Ministry.    Why  ? This 

provident fund is a Central subject. Why the 
Government of India in the Ministry of Labour 
should not take steps against the management ? How 
can they escape unhurt without any steps being laken 
against them so long ? It is Rs. 64 lakhs, and half of it 
must be from the workers' wages deducted by the 
employer on account of the provident fund. This is a 
scandal taking place in the name of giving 
employment to people. Retrenchment is taking place 
everywhere and the Ministry is sitting idle. 

SHRI R. K. KHADILKAR : So far as the 
retrenchment part is concerned, I stated the facts as 
they were repirted to me by (he industrial relations 
machinery of Madhya Pradesh. That too, yesterday 
evening, late evening, when I got the notice, I tried to 
ascertain the facts because this question comes within 
the purview of the State Government. So far as the 
provident fund is concerned, we take the full res-
ponsibility. But unfortunately the hon. Member is 
perhaps not aware that in launching the prosecution, 
the appropriate Government is the State Government. 
We want to take that power and give that power to 
the Regional Provident Fund Commissioner. 
However, I do not want to shirk the responsibility. I 
will see and ascertain the facts and then recovery 
proceedings or prosecution will be undertaken. 

SHRI BHUPESH GUPTA (West Bengal) : The 
scope of the fiiscussion has been somewhat enlarged, I 
should like to ask the hon. Minister why the 
Government is not considering the need for a basic 
change in policy. I think the policy should be that all 
the closed mills or those where a closure has been 
declared should be taken over by the Government as a 
matter of policy. That should be the guiding line. I do 
not think there is any difficulty in that and if there are 
any technical or legal difficulties, they can be 
overcome. We are told that the Government will be 
getting the junks. Well, you need not pay anything for 
just taking over this thing and it is for us to decide as 
to how this should be done, whether it should be 
renovated or how it should be handled. But the first 
thing is that they should be taken over. That also 
should be the settled policy of the Government. 

As far as the textile induslry is concerned, in our 
view it should be nationalised, .nothing short of it 
will do. Sir, the hon. Minister..comes from 
Maharashtra and from the City of Bombay. He 
knows very well that the Sakseria 
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Mills  have been closed for full four years now and it 
has entered  its fifth year.   Five thousand workers   
are  unemployed  as  a result  of that closure.   Big  
financial  interests are  behind  it and that is why the  
Government  is not taking any action.   And the  
Minister of the   Government of India  seems  
helpless  in this  matter. I have  brought  it to the 
notice of the  Prime Minister.   I do  not   know what  
she  will  do. Well, "nobody  seems   to   move in   
this matter. We have \been   repeatedly   telling the 
Government that this mill should be taken over by 
the Government   because  the fate of five thousand 
workers is involved, apart   form the fact that it is 
one of the important  mills in the city.   Why don't   
they take it over ?   And  I should like to know what 
Mr.   Khadilkar's   policy is.   I think a basic policy 
change is needed   in this regard. Without  that you 
cannot   do anything.   Sir, it has  become  now  a 
habit  with   the  capitalist class, especially the 
monopolists that because of mismanagement,    
because    of    other    things, because of family 
quarrels, they close down the miljs.   Sometimes  in  
order  lo intimidate  and terrorise the  workers or  to 
blackmail   them or sometimes   to blackmail the   
Government or to create  an  artificial   scarcity,  
they plan all the closures.   The   immediate    
sufferers    are    the workers, ultimately the 
consumers also and the national  economy   suffers.    
And   the  Government  pursues a policy  of 
tolerance ;   a  pro-capitalist  attitude  is  pursued  in   
this  matter. And, Mr. Khadilkar  is more»or less 
reconciled to this attitude, subject to some   tinkering 
here and   there,  which   takes us nowhere   
basically, and  things  go on.   I should like   to know 
why this is so.   Mr.   Khadilkar,  you   have been  in 
the  Ministry  for some   time and  nobody  will 
accuse you of having any   basically reactionary 
ideas.    Generally,   you  have  been  a  man  of 
progressive  ideas although they have   not been 
matched   by  courage.   Therefore  you   need a little  
backing   of courage.    Why   should  you stick   on ? 
I say,   take  courage   in both hands, follow  the  
example  of Mr.    Giri,   force  the Government   to   
do something,  ask them to do this  thing,   
determine,  draw your   line of thus far and no further 
if  the Government  does not allow you to take this  
measure  in the interests of the  working  people.    
On  the  question  of labour,   you  should  say, 
"Well,  here   is   my resignation   in  my    pocket."    
Why   can  that attitude  not  be   there ?  There   was 
President Giri.   Today   because of this  attitude, 
well, he is in the Presidential House.   He is 
Rashtrapati of India.   I am not  saying that   you 
should do that in order to become the Rashtrapati.   I 
am 

not suggesting that for a moment. But I say that as an 
example. I say this is the kind of attitude that is 
needed. I am not asking you to resign also. But your 
Ministry has got pucca bureaucrats. Some ol them are 
viciously anti-labour, not all. I am not a trade 
unionist, but, many of my friends are trade unionists, 
I know that. 

SHRI MONORANJAN ROY (West Bengal) : Mr. 
Bhupesh Gupta, the whole policy of the Government 
is anti-labour. One man cannot do anything. 

SHRI BHUPESH GUPTA (West Bengal) : That 
is what I have been asking. Change that policy. For 
example, some officers are absolutely anti-labour. 
Some are initiators, originators. Therefore, I have 
asked Mr. Khadilkar to go into the question deeper. 
Show them originality somewhere at least. 

SHRI R. K.  KHADILKAR :   The  hon'ble 
Member has widened the scope of this calling 
Attention Notice. So far as his proposition is 
concerned, take over of those sick mills;, takeover 
takes a little longer time. 

SHRI    A.  G.   KULKARNI   But  not five years. 

SHRI R. K. KHADILKAR   Firstly, the proprietors 
take recourse to the court of law and the judiciary 
comes in our way. I may assure the hon'ble Member 
particularly that not only in the case of Seksaria 
Mill—I know it very well and I am very much 
concerned about it—but in other cases too every step 
js being taken. And I can assure him that we will take 
over the sick mills when there is no hurdle left. Some 
comprehensive measures will be taken so that the so-
called sick mills will be definitely set right. And so 
far as production is concerned, the empoyees will also 
get their full dues. But I cannot just now say that it 
will take so long. But it will be done as early as 
possible because so far as the Seksaria. Mill is 
concerned even the Prime Minister is concerned 
about the reopening of that mill. . 

SHRI    BHUPESH     GUPTA:    You   can assure   
me   but   she   has   not   yet assured us. 
Vicarious assurance. 

■ 
MB. DEPUTY CHAIRMAN:   Mr.   Tyagi, 

SHRI   BHUPESH   GUPTA :   May 1 have the 
other point ? 
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Gupta that in our experience, whenever we decided to 
take over a mill, sick or otherwise, there were cartain 
hurdles because of the judicial interference—the old 
proprietors going to the court and getting so many 
orders and all that. To remove that, we will take 
sarious steps so that the takeover is made easy and the 
unemployment problem to that extent is selved. Not 
only that, all these mills will be set right and made 
viable concerns. There is no question of giving up. So 
far as these three mills are concerned—Vinod Textile 
Mills, Deepchand Textile Mills and Yimal Textile 
Mills—I have not got the information that the hon. 
Member has in his possession. But if there is anything 
as he alleges, then that will have to be taken up at the 
State level. We have no authority. But so far as the 
provident fund question is concerned, I have said and 
I will repeat that we are taking very deterrent 
measures because the persent Act does not act as a 
deterrent. 

 
SHRI R. K. KHADILKAR : I have said that we 

have no authority. This matter falls within the sphere 
of the State Government, and it is for the State 
Government- to do that. 

But   don't    ask    why   it    is    reasonable    or 
unreasonable. 

SHRI JAGAN NATH BHARDWAJ : Sir, my first 
doubt is that this question should not have been 
accepted in this House. It is a State subject and this is 
a dispute between two rival unions. My friend is just 
mocking at the recognised union. After all, the union 
is not recognised under any Act and if they want to 
settle the affair and if they have anything against one 
another, they can just follow the legal procedure that 
is available in the State, and after' doing that they 
should go further. But, in this way if the unions go on 
using the dictatorship of the proletariat or whatever 
you may call it, where will the recognised unions go 
and how can they function ? How can laws relating to 
trade unions and industrial relations exist in this 
country ? Therefore, for the protection of industrial 
relations laws and trade union rights, I would like to 
know what the machinery is and what the position is 
of the recognised unions in this country. When a 
recognised union is there, what is the necessity of 
bringing this question for discussion over here ? 

SHRI R. K. KHADILKAR : I have made it clear, 
there was a recognised union. And the recognised 
union and the management some years back, not now, 
entered into an agreement regarding the total staff 
strength. That is their agreement. And that was not 
executed. Now there is financial stringency 
Therefore, on that basis these steps are taken. Beyond 
that on this issue I cannot say anything. So far as 
taking over of these mills is concerned, it is a 
suggestion for action. 

 

 
MR. DEPUTY CHAIRMAN ; Mr. Bhardwaj. 
SHRI JAGAN NATH BHARDWAJ : Mr. Deputy 

Chairman, I am surpised that such questions which 
can be dealt with at the lower level are taking up so 
much time of this House. Is it reasonable to accept 
such questions for discussion in this House ? 

MR. DEPUTY CHAIRMAN: If you want to ask   
for   any   clarification,   you   can   ask. 

STATEMENT   RE   ATTEMPT   ON   THE LIFE 
OF THE CHIEF MINISTER OF NAGALAND 

THE MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI RAM NIWAS 
MIRDHA) : Sir, on the 8th August, 1972, at about 
12.30 p. m. the convoy, with which the Chief 
Minister of Nagaland was travelling from Dimapur to 
Kohima, was ambushed at a place about 5 miles from 
Kohima. Fortunately, the Chief Minister was not hurt. 
But, two police constables and a driver were killed by 
the miscreants. The daughter of ihe Chief Minister, 
who was travelling  with  him, received injuries.   She 
is 

SHRI    R.   K.    KHADILKAR :       I   have 
answered that. 


